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3879, Shri Sarjoo Pandey:
“mm'

the Minister of Labour

be pleased to state:

) ‘the number and nature of

vigilance cases pending against the

officers in UP. Be;ionﬂoaeeotthe

Rababilitation Department at Luck-
now;

(b) the number and .nature of

Police and CID. ecases pending

qtinn the Officers of the said Office;

and

(c) the action taken or proposed to

be taken against the defaulting
officera?

The Minister of State in the Minis-

&y of Labour, Employment and
Rehabilitation (Shri L. N, Mishra):
{a) Five (B).

(i) Destruction of documents 1

(ii) Unsuthorised transfer of
evacute ProPerties 3

(iif) Fraudulent issue of salc
certificate 1

s

(b)Y 7 SPE.|C.1.D. cases. These
cases relate to alleged jrregular dis-
bursementjadjustment of compensa-
tion, disposal of properties in a
fraudulent manner, ang forgery.

{c) As regards 5 cases mentioned
ageinst {a), charge sheets have been
served on the defaulting officer}
officials and the enqQuiries are in pro-
gress. Of the 7 S.PRICI.D. cases
siated adainst (b), prosecution bas
been Iaunched by the SPE in one
case In the comvetient Court and the
case iy sub-judice. In the remaining
§ ceses the investigations are in pro-
ress,

Quasi-Permanent Status of Rehabjli-
tation Department Empleyees

858, Shry Sarios Pandey:

Shyl Ishaq Sambhall:
Will the Minister of Labeur and
. be pleased to state:

(-)th mp‘lqmwk-
n the U.P?' Office,

28, 1867 Written Answars Sog>

Lucknow of the Rehabilitation Be-
m‘

(b) the number otemplom who

(c) the number of e':ﬁloyeu whe
havanntbeu!nnted status and

(d) the number o! cases in wb&eb
quasi-permanent status was once
granted and then wlthdnwn and

(e} the circumstsnce, rules and
instructions on the basiy of which
this status has been withdrawn?

Rehabilitation (ilu‘l L. Mlighra):
(a) 101.
(h) 88.
(c) Eighteen (18).
Uafit ]
Unripe 2
Under Consideration 13
(d) One.

(e) The official concerned Was
wrongly declared quasi-permacent in
the grade of post which he held in
another office prior to his appoint-
ment in the office of the Regional
Settlement Commissioner, Lucknow.
His Quasi-permanent status in that
grade was cancelled in consultation
with the Ministry of Home Affaita.
He has since been declared quasi-
permanent in the post in higher
grade to which he was atpointed im
the office of the Regional Seftlement
Commissioner, Lucknow under krvlg:
provisions of Central Civll
(Temporary Service) Rules.
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